b . .
CENTRAL ADMINISTRATIVE TRITUNA ¥
LUCTINOW BEi CHL LUCKNOW

INDEX SHEET
VAR /lfz /f} . S '
CAUSE TITLE & e _JIG/ES ... OF ooy

NAME OF THEP. \RTII‘S ﬂfm 7‘” /%WAW"‘ ””"‘”"{"5 ~Applicant

Versus

&Jﬁxgmg.. Respondent

Part A.

1+ S.No. ’: De\uip‘(irm of docwnents | . ]’l ‘Pa\u !

- ‘ W% Aﬁu’/’ — - 4}) .
‘_3 oo %&*WW/wQ’f D/ f%-if-(f?é ﬁz) c 47

|L3 ‘ A;mf/e/ﬂtm _ : e /'l? _@417
‘14 .T i dovif - . /ﬁlgf Cr A2 -
LR forts ey | e 4/?/ |

8 Frewe Cofy | L #zmie A4S
:

; | ) ]
' ! s ..

- PR
SN ',mw; Nt
PR E Saks SPRREE
1

RYTREPE T Sy
SR

DR

P .

_:}".'-' 'sr\ T — e -
1: 17 | 1 ;
T — fopet -t
R 1] g
- ' PR S P
E - L} o) : ' \I

L i [ — — ——
3 g .
\‘. : r [P0 S U N e !
3 i r |
g;.- , !L g I ——- u.,....l- e o
£ LIS " :
AN t | | 1 [}
fﬁ. ¥ — . ——— -
* e . ! ’

|

Il
~~d

: ]

f T T

BR ;

— | S s e omern s - e

CERTIFICATE , | B '
Certified that no further action'is required totake und tlmt the ¢ ase is fit

{or comxonmem m (he rec ondxoom (deaged /g”/

o,

)
\\\ . ‘ /
.. A

,«vl

hlgpzmn e of the
[enling Assistant




j o .
Te Index Papers

2 Order Sheet

3 Any other orders
de Judaement

S S.L.P.

AN
SR

BD¥. Ragistrak

Note :-

VeK: Mishra

CENTRAL ADMINISTRATIVE TRIBUNAL

Supgrvis 139%)

(/iavéﬁwf

S

LUCKNOW BENCH

FORM OF INDEX

RaRI_ wj"*‘ e 708 Y
- Aoy

- 5 > R

T Py

- \D - st Ry G-]e

- bt Lo Doy

i Gl

Deallng Clerk

E R

If any nriginal document is on record - Details.

N

2len

Dealing Clerk

(ifqi f?-}Qa{;)




i
‘1 - [0 l
w" . ‘\
5. BNNEXURE ~A ] \
" ! ' A,
7 CAT ! N
i ! —” X
i I' . -~ Il ' %
, CENTRAL AOMINISTRATIVE TRIBUNAL i\ -
. Circuit Bench,lucknow n
i Opp. Residency,Gandhi Bhawan,lLucknay ;
I B XA i
i b
i |
;‘_ INDEX SHEET !
B TN r= & : i
LoocawserRRREe oYX T e or 9y € i‘
ql. ' i
b NAME OF THE PARTIES i
i &
i ' . -}w! ) .
i L R . . . ! .
I A N L ¥ b Applicant .
il il
3 i
; Versus |
b e ‘ 'I
l:{ onai G (’«':\1 AL & Respondent “‘
i N ! ‘
i ! :
! :j
Part A8 & C ;
———— e - i gy gy = = g g o = e o i L ——
v§l.l\lo."’(j :Description of documents . ' PAGE L I )
l'-.—‘ctrc—1':c."'.-w-o—v":'—.-"_."c-’o:'o"o"o—o"'o.‘o-o"'ﬁ_o-o"'--0'-0-0"."'.-'-.-.5-.-D"'-"'c"' hadt'S
MA@ - R e — Y
I — I
= AR SARVEE SR NS WY ul ™Y A k?r'))
Ly . . ?
1 1 i S v et PN \ )
:]‘, e LA O LSy Mrvoa—2 —  ®Q I 1SNV
i Wt ) "l. . _ ) k|
4'“ .&* 3 FaYs \:,.\\/ AN .Q. p\ S A_d V%' 1
ik _ , . f /
4# () OO s ;‘)—‘ & . - .__, ?& : EAS .{]
4 oo i . i s
“:; l\) - Y ‘-j e ‘)\,1_}(‘. [ *1"\-"{""' P —— ﬁ-’)~‘ ‘&d %U
i ) v —4 PR, A "
g b Crr o Sk ! C;"\{\ -~/ - \% ?ﬁ i
". - ! . “
N (%)
i T .
;k\ } s - i - _Q i oo
G S L LY
“.l: i‘E
u "1
.>l ( C - ) l_“
: ﬂ
Ty |
. )
;, j
}!‘I E—
i < S e G % 9
; i
f
3




/_/’ @

5 )
CIVIL| ' |
—SIDE GENERAL INDEX |

(Chaptez XLI, Rules 2, 9 and 15) :

- Nature}*‘hnd number of cace........ M ....9.\.6 ’gj

%

1 ) Dol
Name of partics...... 204, ICrshra. cawet are W Umsev 34’ :
Date of 'inu‘titution. ceeseaes 2R N £ N Date of decision. . ............. cen
‘ Court-fee ! Date of ' , Remarks
+ Serial Number admis- | Condition | including
File no.|' no. of | Description of paper| of sion of of date of
wpaper sheets |Number Value ‘| paper to { document |destruction
‘ 1 of record of paper,
o stamps if any
1 2 3 4 5 6 7 8 9
i Rs. | P
, - wlf‘ MMM QM [ e),: b
’. ons) R
' 2 Qorsen |~ e -
i )
.I O_z %“I‘ ’ % 1 r
f (\ > 0’\(—01,\/% w * ) P - - —
% g - {%4\34-(4:}6—1 ) — — —
‘ ' L]
| |
| I have this day of ‘198 , e,\xamined
_the record and compared the entries on this sheet with the papers on the record.
o corrections and certify that the paper correspond with the general index,

I have made all ﬁecessary

that they bear ‘Court-fee ‘stamps

of the aggregate value of Rs, that all order < have been carried out, and that the record is complete and

in order up to the date of the certificate
‘ ’

*

T

Munsarim
Dateao.lol....tioil.. .

s

Clerk




SR AN
/ q r "’i . N -

, ,"/
[l

2
= | Z

1! HE HCH'GLZ WIS 20T OF J1310A7§L* A

- I

"
%

1e Sri Jai {rishna ,aged about

£:1 i 46 years son of Sri Bachi Ram,
t o : rosidant of C-2119/4,Ram Seqarp

iMisra Nagar,Lucknoy.

2e Sri Bansi Lal Kaundal,égsd about

) 35 ycars son of Spi Cﬁunnu Ran,
resident of Hous: Ho.4, Ist Gatu,
Murli Nagar,LucknowJ
....P:tition:rs
:VJFSUS ’
Te The Jnion of India, through the
S:craetary,Information and vroadcast ing,
'<} | Central Seeretariat ,Lucknow.
&; 4 2 The Jircetor wenzral ,Uoordarshan,
» . _

Lf(:rq f | - Mandi Hous:, New Uclhi.
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In the matter of

In the matter of

9 Article

2eb

of
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i
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Const itut ion of India

the

Constiwution of India

And

In the matter of -

1. Sri Jai Krishna ,aged about
48 years soquf Sri bachi Ram,
resident of;C-2119/4,Ram Sagar
lisra Nag;r,Lucknow.

i

Ce Sri Bansi Lal Kaundal ,aged sbout
55 ycars son o. Sri Chunnu fam,
resident of house No.4,Iist Gate

Murli Magar, Locknow,

.'.l'

Versus

~

1. ‘Tthe Union of India, through
S:cretary Informatlion and
wrocd casting, Centrel Sgerstarizt

Licknoy.

ebticlionzrs
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Sri Jai Zrisina and
another Psotitionars

V:rsus

T. 2 Jnion af Indisa and

och_rs “.espondants
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Perticulars g pagas
1. Memo of \rit Petition 1 to 8
2 Annzxure=1,_  True copy 4

ofthe ord=r datzd
19th/ 2BLth Nov. 1984

'

3. annexure=P4A Full text

of the order dated 1Sth/ 26th
Nov. 13884,

4. Annexure-2, True copy of
the representd ion made
by the petitioner No, 1.

5. Annexurzs=3, True copy ofthe -~
repressntation made by the 15 & [é€

pet itioner No, 2,

6. Anne xurg=4, "True copy of the

suspension order issyesd to
the potitioner No. 1.

7. Annexure=5, Trus copy of tha
suspension ord:@r isswed to
the petitioner Hg.2,

8. ~Ffidavit
g. Pow:r
10. opplicetion for stay

Jat=d:Lucknoy tha : (
day of F_..1985
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2e Thz Director G:ncral,Doordesrshen,

viandi House, New 02lhi.
v

3 te Jircector, Joordarshan Kendra,

‘ 5 iirebai Marg, Lucknoy.

P ..R”—jsp[}ﬂd;ﬁts

Ta,
The Hon'ble Chi:f Justice
E) = and His Companion Judges
k of the above court.
. Sir,

The petitionors most respectfully state

8s under:

1. That the pstitioner o.1 was a-rnintod as a

mcochanic in 1965, He was promot:d oo the rost of

senior technician in the y.ar 1973 and in Deccomter,
1983 the petitinacr Hlo.1 was promoted to the fost of

~ngineering .\ssistant.

4

e That .he petitionsr 0.2 likowis®  was arpoint =d

a3 8 mechanic in vhe year 1969, He was promated to

tho nost of Scnior T.chnician in th. yeor 1976 and

;g*iAFéf%lM‘. subscgiently was promot .d Lo the rost of niinzgering

A3sistont in Augusc, 1984,

3. Thot the scrvices of the petitinncrs ars
subj.ct <o ¢h. control "ad supervisicn af the Chief
-

Eagine:r(Mlorth),All India :.adion, Jrm “gar ouse,

ew Jel' i, Locally the supcrintending Zn:inc.p,

3

il
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at Lucknow is tho authority h ving the admlnlsgratb
control over the petitan rs end ochzr membors

of the Znginecring Jing.

4. that .hz respondents brought a proposal

some times -in October, 1984 to post the members

of the Engineering Assistants' cadre under the
supervision and control of department of Programming.
the work which was to be allotted to these persons
was also different  from what was being perfopmmed by
the Ingineering Assistancs. It appeared that the
recordists who ware 2lrzady workling under the
supervision and concrol of the programmin dsperﬂment
were Lo b reploced by the Zngins:ring Aséistanus.

In view of the above fact, in the cntirs department,
Lhe willingness was solicited from the of icials
warkiny as Inglineering Assistants, The willingness
was solicited through a circular.,individually
address zd Lo the pzrsons postad‘at New Jglhi , but no
individual cowmunicstion wrs address:d to the
<nginecring Assistants working et Lucknow Doordarshan.
However, 8 letter was rlaced before thoe petitioncrs
and othcr Zngine risg Assistants working thramsh axk
at Lucknow for a pending their willingness. No
Engincering Agsistant working throughout th:z country
sgrecd for their transfer to the programme wing.

fh. petitisnurs also d clin:d and did not give thair
willingness for such & transfzar. The reasaon for such
8 mass rcfusal was obvious. Tﬁe departnent oy
programme 1s controlled by thc producer vwha is noﬁ
acquainted with the vunctioning of the Enginecring

departmencyconsequently h 2 could not properly act as

.4,
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a8 Raviswing officer for tle performance of these
incumbents., This was a legitimste anprechension
shown by the mesjority of ths p.rsons. Likowise
since th: functioning was differant for y'rich
no traininy was jiven ,ths “ngineasring lAgsistants

did not ajrees for the same.

E. That dushite the un-willingness shown by the
pstitioners, the respond.nts by an office order
daved 19th/28t: November, 1984 directsd that the
petition.rs shall function undur ths dir.ct

control ond supcervision of program.iing wing on

vull timeAbasis. vhe copy of the sezid order is
being annexed as ANNCXIE=-1 to this writ petition,
Howzver, the order that wes supplicd to the
potitionsrs and as indicsted above, was not the
7ull text of the order. The patitisners have been
cuccessful in obtaining the copy of the full text
of the order which is als being annixed asg

AL XRE-1-A  to this writ petitian., A perusel
of this order waould show that thz pztitioncrs were
put undcr the supcrvision of producer yrad2-I and
AgBtt. Statinn Jirector(F) who was required to
function as reporting o ficer. The petitionap Mo, 9
represented to the Jirsctor senceral, Joordarshan,
Mandi House, New Dglhi 8gainst Ch: transfer to the
projramning wing., The petitioner No, »in his
Feprescntation recorded his submisc~ions on account
of which prejudices/hardship which was likely to
b: causzd in the event of his transfer, The copy
of the said representation is oeing anmnaxed as
AIMXRE-2 Lo this writ pztition. Similarly,
the petitioner No.2 also made a represzntation

highlighting th: objections on account which he had

5
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reservations for non joining on the transferred

« 5.

el

rost. The cop, of th: said representation is
bsing annexzd ss ALIZXRI=3 to this writ pet ition,
awalited-
G. That .he peti.ioners axxrExd the decision on
the aforesaid representotion but did not -
recelive any coamunication from the higher
adthorities, The petitioners also, in tha mean
vime, senc reminders requesting the respoﬁdent
:0.2 Lo considsr and dispose off the représsntation.
The respondunt Ng,3 during ths .endency of the
representetions passed an ord:r dated 17th of Jan.,
1985 whereby the petitioners h va bezn put und:r
suspension  in contemplzation of tre disﬁiplinary
nroceedings pending against  these officiéls.
issued to petitioner Mg, 1
The true copy of the Suspension order/is bzing
annexed as AJIXJRZ-4 to this writ petition
and that of the p:titionse No,2 is annexed as
AJcXURE_B  to this writ pctition,
7. That it is worth mentioning that till dats no
person, eithur at New Dglhi or at any otHer station,
has bzen transferred and thus discriminatory
trE'tmeAt has only bsun afforded to thes petitioners
who are similarly situat.: with membgrs;of
cadre vho are working as cngine.ring Agsistants,
It may also be iandicoted that there i;r?oundation
or basis on account of which the petitioﬁers have
picked up Ffor the transfer tn altogether a
different wing. There are about 17 Zngineering
Assistants posted at Lucknow and there are several
ngineering Agsistants even at Lucknow who ars
Junior to the petitionsrs. Likewise there are
szveral other Zngineering Ag8istants who ar: posted

8t other Joordershan kendra who ape also junior to
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Lhe pztitioners. The petitioners also maintain
that in regard to th: szniority there ars
several senior Znginesering Agsistants who are
working on the post of Enginecring Assistants
at Luckneow Kendra and other Kendras but they have
not been touched., The method,therefore, secms
only to be a picked and choosz method., The
petitioners maintain Lhat the order works injustice
to them in as much 8s without any training the
petitioners are being forced to perform such
duties which may causa blot to their céreers and
the Revisving officer bzing a non tachnical
person would not be in a position to ‘properly
appreciste the functioning of the petition:ars. It
may 8lso be indicated that the terms of ths
employment cannot be altared unilaﬁerally,particu—
larly, when the villingness was solicited and the
samz was declined by the petitioners. The
pectitioners understand that there is no rule or
the policy framed for the transfer of Enginesring
Assistants to the other wing., The enguiry
proceedings therefore, contemplated by the
respond:nis are also un~warranted,illaga; and
without jurisdiction. The suspension order which
has comeout on sccount of the patiiioners'
refusal to work in a different cadr: is therzfore,
also not legal and justificd. The petitioners
submit that the suspansion order'has bezn issuzd iR
on account of the slleged failure of the pstitioners
to join the dutizs for which thé respondants
bossess no jurisdiction to compel the petitioners
to join, Tre petitioners fe.ling aggrizsved and
having no alternative remedy available to them
prefer this writ petition on the following

amongst other
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praycsd that the Hon'ble
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b:caqse th= order of the transfap has bean |
passed withoat jurisdiction in as much as

the petitioners belong to a different

cadre and they cannot be subjectzd to another

cadre without their willingness,
ey
E\V
i

Because in view of the fact that the

willingness was deelin.d by tke petitioners,

the responde't s arc not possess of any

Jurisdiction to unilaterally take a

decision to alter their service condit iong,

because in viey of th: fact that all the
who
Zngineering Assistants/are similarly situate

have not been metedout with the sSane

treatment,the action on the aart of the

respondents is therefore, discriminatory.

Because th: pronosed 2nquiry by the respondent

is bas:d on ng foundation as th: ordcr of

transfer itself bein vgid » NO miscondict

can be attributed tog ths petitioners.

Lacausz the Suspension ord:r isg un-warranted,

14

un-justified and without Jurisdiction.

vher .fore, it is most respectfully
court may be plsased:
a)

to issua 8, .propriste,writ,ord:r or

dircction quashing the ordz:r dat:d

18th/ 26th November, 1984 contain.d in

Ann:xurc=-1 to the writ petition,



-

)

R
b) That by an appropriste writ,osder or

dircction the suspension order dat=d 17th

of danuary, 1985 bz quashead.

c) Costs of the petition be also awarded to

the pcoticioners and against the respondents.

d) Such otr:r,writ,order or dirsctions may
also be issusd as this Hon'blz court may

deem it and propzr in the circgyftances'of
4

the casa.

Jated:Lucknow the

Qﬁfﬁay of Feb.1985 .



- . "3‘
T~ {‘..':
N

S el Lf

e
jue;

IN THE HON'BLE FIGH CO RT CF JUNICALUX<4 AL ALLADAD

T, WCKNCA EENCH: LUCKNOW.

shri Jgai Kishan and otherso

essPetitionerse.

VSe

gnion o £ India and others.

s ssREspondent s

ANNEXURE NO,. |

BHARAT SARKAR

LPOCRDARSHAN KENDAR LUCKNOW

“Nee DTCL~3(1) /84 . pated the 19.11.84

26

CFTICd ORDER

In pufsuancé of Direcﬁorate's order
No. 9(2) /ENG-EII dated 15.9.84 and 5qs kngineer
DDK Lucknow note noe. Sqe E/bDL/lS/é4 dateé 14th
November , 1984 , tﬁe following Engineeripé Agsistant
will function under the direct control and supervision

of the Programme Wingh on full time basis with immediate

effect{—
1. ~ Shri Jai Kishan
2 Shri B.L. Kumdal (R .S .RAWAT)

. DIRECIOR
FPer sons concerned '
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IN THE HON'BLE HIGH CORT (F JUDICAI'UrK AT ALLAHABAD

LUCKNOW E&NCHs LUCKNOW.

shri Jai Kishan and others,

ossbPetiticvners.

VS

Union of India and others.

« s sRE€spondent s,

ANMNEXURE NO.[- A

EHARAT SARKAR
DOORDARSHAN KENERA LUCKNOW
Nos DTCL-3(1)/84 pated the 19.11 .84

OFFICE ORRER

In pursuance of Birectorate's order Nos S(2)
/ENGABIi dated 1B5.9.84 %nd sqe BEngineers DDK,
Lucknsw note No. Sg. B/DDL/15/84 dated 14£h November,
1984 the following Engineériﬁg Aggistant will
function under the direct control and supervision of
the programme wing on full time basis with immediate e
effects~

1le shri Jai Kishan
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24 Shri Be.l:e Kondaal

sd/-

(R.S. RAWAT)

BIRLCTOR -~
erson ncerned
) Copy to:~

‘<:?‘ 1. 520,DDK, Lucknow

2. The birecter General (by name ;hri Harsh vardhan,

ﬁ rector fngineering), Doordarshan Mardi House,

>A ﬁew Delhi, 110001, |

3. The chief Engineer,(North zZone, Docrdérshan/Ana

Jamnagar House Hutments, Newpelhi-1,
The Sgs Bngidneer DRK Lucknow,

2SD (i) ?DDK,Lucknow with the remarks that these

Eats wil wofk in ihe Sound sectieﬁ of the Kerndra
\\\’/1 q;vv andpwill function under the superivision of pr-
oducer Grade I Shri g,5, Rehaman and overall
supervision of the AébZM), whd is required to

function as Reporting officer,

Slwea.s, sS4/

; " {(RS«S. RAWAT)



| %
12— \X A
' Y

"IN THE HON'BLE BEBH COURT OF JUDICAIURE AT ALLAHABAD

LUCKNOW BSNCH: LUCKNOW. ﬁ

)

eri Jgai Kishan and others.

...Petiti.nerp
V8e

union of India and otherss

s e Respordents,

ANNEXUXE NO. 2

The Director General,
Doordarshan,
wandi House, Coperniicus ' arg,

New-Delhis
( THROU GH FROEER CHANNEL)

sir,

with reference to Doofdbrshaﬁ Kendra, Lucknow
letter No. DTCL¥3(1)/84 Gated 19»11.84; Directorate
order No. 9(2)/ENGEEI dated 15.8.94 and Superintending
ﬁngineer, Déordarshéﬁ Kendra, Luckrow nete no. SG-E/
DDL/15/84 dated 14.%.54 regarding shifting of my

services from Bngineering wings to Programme wing with
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immediate effect. In this regard 1 beg te state

few lines for your kird consideration,

1 had not giebe my option for the same.

l.
2a I am going to complete 28 years of service in
different caterfories and station.
3 No ENG or other type of training had ben given t
me im my whole service.
4e while none of Ba had given his willingness for
ENG then why we poor BA's are to be shifted
5, by force?
R a8 I had already stated that I am completeing
L
i 85 years of service, it ig very difficult for me to
A
S ' work under direct control and supervision of producer
for full time. Not only this he will be my reporting

officer too.
It is very fumny that in a same campus so many

Engineering Bosses are setting the feponting officer will

be the Programme Officer. another pinching point is this

that in our Luckneow Kendra only two Ba (recently promote
ed from Sr. Tech to Ba) are scheduled for ENG, because

we had always performed mir duties very honestly in

our service.
In the same office order there is ne lcear instw

ructions about our duty timings, OPA claims leaves and

other necessary functions,
I therefore request you if it is too necessary
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to mend some BA's under Programme people fresh a2ppointmen

shouolid be made for the sames A new recruitment an easily

- ad@just and work under them, ingpite of man wé had spend

25 years in different ,atmecsphere.

I hope 1 will not be shifted from this winga.

Cj tThanking youe

SR CLQY)

. j\" %\ ‘:'JI, Dated 24.11.19840
PN ¢ ' ‘):3\'; . .

~

vyours faithfyllwy,

(il Kishan)
Engineering gssistant

Dyordarshan Dendra;Lucknow.
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHAB. AD

LUCKNOW BENCH : LUCKNOW.

Shri Jai Kishan and others.

.e .Petiti::;ners .

VSe
-+ >~ Bnion of India and otherse.

v Respondentse.
§
’:l

N <} ANNEXURE NOo3

2 7 '

wo e The Director General,

‘\*'\f OOJ/’ ’V/

R ) gtx-—*" Doordarshan (Kind attention “h.Harshwardha, Director
of x::'ngg)

Mandi House,
¥ gopernicus Marg,
New Delhi,

(THROUGH FROPER CHANNEL)

UL @1y
1 Sub: Shifting of my services under programme Wing,

0 Doordarshan Kendra , Lucknow.
Sir,

with the respect I wish'to bring to your kind n(
notice that my services at Doordarh;na Kendra, pLucknow
! have been shifted te programme sectioﬁ vide office
order Noe. DTCL-3(1l)/84 dated 19.11.84

26
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This has come to me as a great surprise as I have

not given any option for my shifting to Programme Winge.

1 am completely new to ﬁ.N.G. equipment; which 1
am supose to handle them.

I have completed about 14 years of my services
under Bngineering Section anrd my reporting was done by
the Engineering officers. Can, & Programme Officer who
is a non-technical man, assess ny technical ability? I
am afraid to my whole carrie; will be ruined by an ;

under estimated reporting by a Programme officere

It is thereofe reguested that my services may please

e restored under the superivsion of Engineering officer

where I can give better output of my'iong experiences
pirecter, poordar han Kendra, Lucknow may please

be advised to keept the order of my shifting to Pro=~

gramme Wing in abeyance %ill your kind decision in my

favour s not to be conveyed by you to DDK, LUuckmowe

yours faithfully,

pated, 26.11.84
(B.,L.. KONDAL)
ENGINEERING ASSISTANT
DOCRDARSHAN KENDRA : LUCKNOW.

I
AucLxr b
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IN THE HON'EHELE HIGH CORT OF JUDICATURE AT ALL AHABAD
LUCKNOW BENCH: LUCKNOWe -

sri Yai Kish_n and otheras.

q'} V8o

union of India and otherse.

}. »s.Respondents.,
2 ANNEXURE No.jgf
//\\n Vi. .
TN BHARAT SARK2R

o 4 '
,\(.v s DOORDAR SHAN KENDRA LUCKNOW,
% X .
‘.“:v W . . -

\\<. i -
Noo TV/(LKO)/21(86)/77-S/T Dated 17.1.85
')* : Whereas a disciplinary proceedings against

Shri jai Kighan, ﬂngineering “ssistant is contemplated.

Now, therefore, the undersigned, in exercise of the pos

STMep®RY wers conferred by sub-rule(l) of Rule 10 ¢f the central

civil Services (Classification, control and appeal)
Rules, 1965, heteby places the said Shri “Yai Kishan
under suspension with immédiate effeét,A

It is further ordered that during the period

that this order shall remain in force the Headquarters
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of shri Yai Kishan, Engineering Assistant should be &

rucknow and the said Shri Yai Kishar shall not leave

the headquarter without obtaining the previo s permissw

ion of the undersignede.

Shri Jai Kishan,

Engineering éssistant, (R+Se RAWAT)

DIRECTOR

Doordarshan Kendra,

L ucknowa

COpy tndorsed tog~-

1.

2e
3o
4,

Se

shri J.D., Baveja, Additicnal Director General,
Doordarshan , Mandi, House, N;w Delhi with’
reference to his faeephsnic instfucti@ns to the
undersigned .

PA to DTC

PA to Suptd. Engineers

Accountant, DDK, Lucknow. ‘

Reception officer, DDK, Luckrow. They shai 1ld net

be Rdlawed to enter in the prémises of the

studies with immediate effect, failing which =x
suitable actien will be taken against the Recept
ion officer, Jrp, and the Security Guard on duty.

(R oS RAWAT)
DIRECTOR., -
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v S
IN THE HON'BLE HIGH CURTT JUDICATWRE 2T ALLAHABAD

LUCKNOW BENCH: LUCKNOW,

bhri Jai Kishan and others.

eee Petitionerse.

\

,?\ , VSe

Union of India and otherse.

I '\.;".‘_
; ; A ézgk\\ Q : ,JRespondents,
- ; -
> ';;;\ - //7/ \{ /A/’
\"‘-"«f,c“\": o ANNEXURE NO, &
~ " w 7
BHAKAT SARKAR
DOCRDAKS{'Al KENDRA LUCKNOW
Noe« TV(LKO) 21 (61) 76-S/T pated 17.1.85
Y
ORDER
e eeeeeeeeee—

Whereas a disciplinary proceedings against
Shri Bansi “al Kundal, éngine ering, Assistant is
conteﬁpiated. Now,rtherefore, the undérsigned in
exercise of the powers conferred by sub—rule(l)
of Rule 10 of the central Civil Services(Classification,
control and Appeal) Rules, 1965, hereby places the
sa2id Shri pansi Mal Kundal under suspension

with lmmuediate effect.
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it is further ordered that during the period that
this order shall remain in force the Headquateres of
Shri Bansi Lal Kunadal, Eagineering Assistan!t should
be Lucknow énd the said shri Bansi Yal Kundal shall net

. ’ leave the headquarter without obtaining the previous

permission of the undersigned.

Shri Bansi lal Kundal,

;» Engineering Assistant,
‘9  ‘ Doordarshan Kendra,
Lucknows, (R.S., RAWAT)
. RIRECTCR)
Copy tpdorsed tose f
le Shri J.p., Baveja, Additieral Birector General

..xw‘ Doordarshan, Mandi House, New pelni, with re=
ference te his telephenic instructien to the

undergigned »

DA 2. PA to DTC
3. PA to “uptd., Engineet.
4. :ccountant, DﬁK, Luckmwe.
RErEREXDRXQEXIREE,
:ﬂ/LLC%QEQV)1 S5e Reception Officer, DDK, Luckmow they sheuld

noet be allowed to enter im the premises of the
Studies with immediate effect, failing which
suitable action will be taken against the

Reception officer, Jr. and the security Guard

on dutye.

R .S« RAWAT)
DIRECTOR
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| \G?f o IN THE HOHW' OLE WIGH T URT OF JUWICAT.RZ AT

fw"" F:?O.r ?1985
" SO AFFIDAYIT

:(‘-( . HIGH mj{:’/

L (7 AbLamapap
>0
_ TN
: ‘{ ) AN
i e A
< ~— ~
s o Wkt
-
ﬁ£> Sri Jai Krishna and
anothear P=titioners
Versus

e Union of India and

others Respondzit s

T G S G S e B0t At S ) o A . (Bt

(on behalf of the pstitioners)

§ Ix

Sl ) - I, Jei irishna,aged sbout 46 yars, son
f Sri cachi Ram, rusident of C-2119/4,Ram -Sajar
isra Nagar,Lucknow do herecby on sclemn affirmation

state as under.

1. That the depon=nt is the petitiener
No.1 in the aboves writ petition' and as such
' ' is fully conversant with the facts deposed

h_-reund_r:
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2. Thaet the concents of paras l+o 2

of the writ p.tition arc true to th: best of
my pirsonal knowl:dge end those of paras 4o 1]
of Lhe same writp:tition arc belisved by

me to be true.

3. That che annexures 1 to 5 are the
tFUd‘COpiBS of the orijinals which are

also kxmz belizved by thz gponent to be

NI Lrusz, \

S\ e 1y
Uated:Lucknoy the - Deponent
21 day of Feb.1985
/&_,

VARLFICATION

- o e -

I, the above named deponent do herchy

vorify that the contoncs ofparas | to 3 of tha

above affidavit arc truc to “ha best of my
personal knowledge and that no part of this
affidevit is false and nothing mate-isl has ba:n

conceal:d;so hels me Sad.

Sign:d deted end verified this the jj day
of ‘b. 1985, |

SV UL Gl

- Deponent

1 identify thsdeponent

who has sjgned before me.

dvocate
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Solemnly affirmad before me on 2/= 2 -86 30
A §3S adipl by Sri Jot KO Shing

# [

the deponsnt who is id.ntified by A Suvyu C"\w

sry PR Khevve Q7
v 7
Advocate of High Court of Judicature at

Allahabad, Lucknow Bench,lLucknow.

1 have satisficd myself by examining tha
deponzent who und:rstands th: contents of -
this affidavit and which haves be:n r:adovar

and expbained by me.

v
1
S
-
<
S

Hizh (o :

Lve. . ‘; i
il

-
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S Jout Jort Shona VLJZ—«

argt (Fs)
e / )ﬂ*”"”q A afdardt (gersds)
& oA A & ueit & aro q& do

FR 60 goed & st 3@ st dlo do .
B

®! 3l aols forgaa @ sfisn (seR) B g ok B dm §
39 gaed & ey AEIGd ¥4 AYqAI I IS TR ol o Ut
q SIafegE! T uealtR &3 Al 36d B BEAT WS T Al as‘}ala aqr
gardt 3R 4 fRadl ardt oY 3k vuA wE @Y @ gegwmr a1
SIS qIal agl Adis q Foerelt gard 3k A gar A1 R sarER
? qftes o% ok qadle oY @1 goear sod a1 B wuAl oA B
a1 gardl a1 fdusft (wdwant) @1 afes o wuar sus ar gy
gXqI4R 3ad [qrawdl] Wit A 3¢ a1 da forgra a¥-adls awiga
@RI ot 9 a8 ¥9 R A Wier§ ak et o ag
apaaEa 3w fGar fo pam @ 3z aaa oz om 3 |

GI D] — ] —

5
R | =@ 4825 o

galR S flchegfy

1

fGotins



TolAcNo.1712 OF 137(T) R <7
K " UPNO.916 OFf 1985 >)

Shri Jai Krishna and Others sceees.. pplicants.
| Vogsus |

Union Of India & Cthexs copesse Respondents .

25,06 ,1990. e ;

Hon’ble Hr. Justico Kcﬁﬂth; v.C. ' 9(/7/

Hon’ble Mx. K. Oheyya, . . é&!é 4

qase colied. Nomz 3.3 present for eitber side.
Noticos issued to both the paz‘ties by Regde Post oni7.01 .1990
oo presumed servef. The petitidn bas been filed against
the order Annexure-l dixedting the petitioner to woxk \
undeg the contiol and supe:vioion of the Prograune Wing.

R \re liS also a relief for quashing suspensicn oxler pessed .
NN

imﬁ‘énuaxy 85 on 1.i1 41989 the petitioner’s counsel had

adjourment to ob}:ain instxuction from tlje peti.tiom*x‘a_
'\\ In the cj.scunstanbes. the petition is dismissed
. for default. /

N

!

_ Eé/=
\[/P/‘X : ;.\‘
% A, v | N
(4 < oW
S // True Copy // | N
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3. The Jirector, Ygordarshan Kundra, ‘@p

5 Mirabai Marg,Lucknow.

.. .ilzspondunts

ARPLICATION FOR_STAY

The pcotitioners most respectfully state as
<

under s

Te . That for the fgcts and circumstances sté;;d

in th: accompanying writ petition it is most
respectfully prayed that the Hon'ble court may

be pleascd to stay the operst ion,affect and implemen-
tatlon of thu suspansion order dated 17th Jan,.198%

in respect of the petitionaers contained in Apnexures-4
and 5 respectively (i1l tﬁa diépoaal of the pzatition
itsclf and such Dther’ordsrs may also be passed aé
this Hon'ble court may deem it and propi? in the

Circumstances of the case.

Adyecate
Juted sLucknow the Counszl for thE petitioners

5»3/72 day of Feb. 1985
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A CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUIT BENCH LUCKNOW. C/
T.2.No0.1712 Of 1987(T) gxl
JZ W.pP.No.916 Of 1985
Shri Jai Krishna and Others +..ce.. Applicants.
Versus
Union Of India & Others csssces Respondents.

’ pr s 25,06.1920., Be
% 5z
- Hon'ble Mr. Justice K.Nath, v.C... 7

(7 % Hon'ble Mr. XK. Obayya, AM.
/7 - .

&
/’r

-~

Case called. None is present for either side.
—es issued to both the parties by Regd~ Post onl17.01.1990
are presumed serxrved. The petition has been filed against
the order Annexure-1 directing the petitioner to work

under the control and supervision of the P rogramme Wing.

T Tﬁere is also a relief for guashing suspension order passeC
\ A \
r‘ January 85 on 1.11.1989 the petitioner's counsel had

so}xg}fxt ad;ournment to obtain 1nstruct10n from the petitioner.
.. »/, In the circumstances, the petition is dismissed

’0

,:fdr default.

\u)‘ S¢/- o
O\J’U AM. Vs
A
,2,(,5\ s // True Copy //
Y RO
(Tootra! ¢ iisuaitve T..bupa)
N i -4 B ACh'
, 7 ~uCknow



